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THE ADMINISTRATORS—GENERAL (AMENDMENT)
ACT, 1972

No. 8 or 1972

‘ [12th April, 1972)
An Act further to amend the Administrators-General Act, 1963.

BE i enacted by Parhament i the 'I‘wenty-tm:d Year of the Republic
of India as follows :—

1. (1) This Act may be called the Admimstratcrs-General (Amend-
ment) Act, 1972

(2) It shall be deemed to have g¢ome into force on the 25th day 0!
February, 1972

2. In section 9, section 10, section 29 and section 36 of the Adminis-
trators-General Act, 1963 (hereinafter \referred to as the principal Act),
for the words “five thousand”, wherever they occur, the words “fifteen

3. (1) The Administrators—(}eneral (

endment) 'Ordin/‘ance,’ 1972, is
hereby repealed. ‘ '

71

et 1963,

2481978,

2) Noththstandmg such repeal, anything done or any action taken

under the principal Act, as amended by ‘the said Ordinance, shall be

deemed to have been done or taken under the principal Act as amended




